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'THE [MAHARSHI DAYANAND UNIVERSITY] ACT, 1975
(HARYANA Act No. 25 or 1975) |
(Recewed the assent of the Gmemor of Haryana on the
21st August, 1975, and first published for general -
information inthe Haryana Government Gazette

(Extraordinary) Legislasive Supplement |
Part I of 25th August, 1975)- - - =

1 'ﬁ\_‘ 2 3 4
Year ‘ No. Shert title " Whether repeale.d or otheswise
: o - affected by Iegxsiallon

1975 | 25 | The’[Maharshi | Amended by Haryana Act'S of 1977°

Dyanand® |  Amended by Haryana Act.17 of 1977°
- University] — | ‘Amended by Haryana Act 40 of 1980°
Act, 1975 - Amended by Haryana Act 13 of 19817

. Amended by Haryana Act 8 of 1983¢
Amended by Haryana Act 20 of 19847 -
: - Amended by Haryana Act T of 198610

G- Amended by Haryana Act 5 of 1992"

- 1. For Statement of Objects and Reasons, see Haryana Goverament -Gazette -
(Extraordinary), dated the 14th January, 1975,  page 1015,

" 2. Substituted for the words “Rohtak Umvemty" by Hanfana Act 17 of 1977,
3. Substituled lor the words “Rohlak Unwersuy by Hary-ana Act 17 of 1977.

4, For btatement of Objects and Reasons, see h‘a:yana Cxovernmenr Gazefte
(F.x:mnrdmaml dated the 25th March, 1877, page 502,

5. For Statement of Ob_]ccls and Reasons, see Ha;ymm Government Gazc.i!(.
{Cxiraordingryy, daied (e 3id July, 1977, page 1180, .

6. For Statement of Objects and Reasons, see Harydna Government Gazere
(Extraordinary), dated the 2nd December, 1980, page 2152 '~

7. For Statemenl of Objects and Réasons, sec Harvana Government Gazatte
{Extreendizary), dated the 2)st Sepiember, 1981, page 1296, 7 -

8. For Statement of Objects and Reasons, see Haryana Govemment Garzette
(Extraordinury), dated the 21s1 March, 1983 page 332.

9. For Statement of Objecis and Reasons. see Haryana Gavemmenr Gazette
(Extraordiriary). dated the 3rd September, 1984, page 1456.

10. For Statement of Objects and Reasons, see Haryana Governmemn Gazette
{Extraordinary), dated the 19th February, 1986, page 220.

11. For Stalement of Objects and Reasons, see Haryana Government, Gazetle
(Extraordinary), dated the 14th December, 1991, page 2127.
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Year | No. Short itle -Whether repealed or otherwise
affected by legislation
Vo Amended by Haryana Act 12 of 1994
: Amended by Haryana Act 2 of 19972
. Amended-by. Haryana Act 10 of 1997*
Amended by Haryana Act ! of 1998*
"Amended by Haryana Act 7 of 2003?

AN
Acf

to establish and mcorporate a "{teaching-cum-affiliating
Umversnty] at Rohtak for the encouragement of inter-
dJSClpllnary higher education and research with
" special ‘emphasis on studies of Life Sciences and
Enﬂronmental and Ecological Sciences.

Be it enacted by the Legislature of the State of Haryana in the
Twenty—_sijxth year of the Republic_of India, as follows :—
Short title and 1. (1) This A_'ét may be ‘called the [Maharshi Daysanand
commencement. University] Act, 1975. -

(2) It shall come into force on such date as the State
Government may, by notifi cation, *appoint.

1. For-Statement of Objects and Reasons; see Haryana Government Gazerte
{Lxtraordingry), dated the Sth March, 1993, page 284,
2 For Statement of Objects and -Reasons, see Haryana Government Gazetle
{Extraordinary), dated the 13th September, 1996, page 2321,
3. For Statement of Qbjects and Reasoos, see Huryana Government Gazelle
(Extruordinary), dated the 27th February, 1997, page 481.
For Statement of Ohjects and Reasons, see Faryarna Government Gazetle
{Estraordinagrs:), daied the 28th March, 1958, puge 434
5. For Statement of Objects and Reasons, see Haryana Government Gazette
(Extraordinary), dated the 28Lh February, 2003, page 623,
6. For Statement of Objzcts and Reasons, sec Haryana Government (Gazette
(Exiraordinary), dated the 31d September, 1984, page 1456.
7. Substiluled tor the words "Ralitak University” by Haryana Act 17 of 1977,
* appoints the 19th day of April, 1976, as the datc on which the said Act shall come
~ into force, vide Iiaryana Governmenl, Education Department, notification No.
~ 5.0. 65/H.A_25/75/8.1/76, dated the 19th April, 1976.

A
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'[2. In this Act and in all statutes, ordinatices and regulations made Definitions.

thereunder unless the context otherwise requlres —

S "(a}

()

"college means a co]lege mamta.med by, or adrmtted
1o the privileges of The Umversny under thus Act ;

'employecs” means any person' appointed by thé

. University, andincludes tedchers and other staff'of the-

- University ;- o0 S

{c)

(d)

- Tniversity ;

TR

"Government" means the'Government of the Statc of
- Harvana ; ' I o

“hall" means a unlt of restdence r)r of cnrporatrc hfe for
the students of the’ Umversnty, college or mstltute
prov1ded mamtamed 0r' recogmsed by the

et
. .. : : . [N B

“institution” means an academ:c 1115[111.1[10'! mot being

acollege, maintained by, or admiited io the privileges |

of the Umvcrsrty

e

: p11n01pal" means the head nf a ccl]ege and 1ncludes %

 when there is no principal, the person for the time being;

duly appomted to act as principal and, in the absence :

: of the. pringipal or acting prmc;pal a vice pnnc:pa]

duly .1ppumledd5such P

recogmsed teachers" means ‘such persong ‘as aré °
recognised by the University for .the purpese aof
imparting instruction in a college or an institution
ndmltfed to the pmuleges of the University ;

“statutes”, "ordinances" and ‘regulations” means
respectively the statules, ordinances and regulations
of the University made vnder this Act

"teachers offheUnjversity means professors readers,
lecturers and’ such other persons as may be appointed
forimparting instruction or conducting rescarch in the
University or in any college or institution maintained
by the University and are’ ue51gnated as neachexs by
the ordinances; and

.- Substituted by Hacyanz Act § of 1983 and in the ongmal clause (ﬂ ofsectlon 2
the words “Rohtak University” were substituted by Maharshi Dayanand
University vide Haryana Act 17 of 1977,

- g I
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(]) “Umverslty means the Maharshi DayanandUniversity,
T as mcorporatedunder this Act.] R

3. (1) The first Chanccllor and the first VICG Chancellor of the
University’ who shall be pcrsons appointed in this behalf by .the
Govermnment by notification and the first members of the Court, the
Executive Council and the Academic Council and all persons who may
hereafter become‘or, be appointed as such-officers or members, so long
as they continue to hold such office or membership, are hereby constituted
a body corporate by the name of the 'fMahartshi Dayanand University].

(2) The Umversuy shall have perpetual succession and a
common seal with power to acquire, hold and dispose of property, and
to conu'act and may by the sald name sue or be sued,

[4 ( ' ) “The l1rr11ts ot lhc Arci w1ﬂun whlch the University shall
exercise its powers shall be such as the Statc Government may, from
time to time, by notification, :.pecufy

Provtdf-d that dlfferent arﬂas may he Sp"mﬁed for different
faculties: * ¢

(2) Notw1thstandma anythmg contamed in any other law for
the-time being in force; any college situated w;thm Lhe limits of the area
specified under sub-section () shall, with'effect from such date as may
be:notified in this behalf:by the Government, be deemed to be associated
with, And admlttcd to, pnvlleges of the Umversa ty and shall cease o be

¢, 1
! 'T‘“.'CI' "" ,and u..fc:en., aates may be upp\'}iﬁt\.d for diffcrent © COUCEES |

Drovarndad a
s IvYiatu tu 5

(i) any studentof any colle ge assom aled with, or admtted
10, the other University’ Before the said daie, who was
_studying for any degree or diploma examination of that
_University shall be permitted to complete his course in
preparatjon thereof and the University shall hold for such
student examinations in accordance with the curricula
i of study m force in that Umversxty for such period as
may be’ prescn bed by.the Statutes, ordinances or
regulati ons;

Subbhluleu for. Lne words {Ronizk dmvers:ty by Haryana Act 17 of 1977,
2. Sub-section | A was inserted by Haryana Act No. 5 of 1977 and sub-section 1B

. was inserted by Haryana Act No. 1R nf 981 and further section 4 substituted by
" HarynnaxAclNo g of 1983
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(ii) any such student may, until any such examination is
held by the University, be admitted to the examination
of the other University and be conferred the degree,
diploma or any other privilege of that University for
which he qualified on the result of such examination. ]

I14A. %[(1) Notwithstanding anything contained in this Act or in
any other law, for the time being in force, no person or institution other
than the University, shall confer, grant or issue or hold himself or itself
out as entitled to confer, grant or issue any degree, diploma or certificate
within the terrtorial jurisdiction of the University, which is identical with

 oris acolourable imitation of any degree, diploma or certificate conferred.

granted ar issued by the University.

(2) Contravention of the provisions of sub-section (1) shall be
a cognizable offence punishable with imprisonment upto two ycars or
fine upto two thousand rupees or both. ]

(3) Where an offence under this section has been committed

by a company, the company as well as every person incharge of, and
responsible to, the company for the conduct of its business at the time of
the commission of the offence shail be deemed to be guilty of the offence
and shall be liable to be proceeded against and punished accordingly :

Provided that, nothing contained in this sub-section shall render
any such person liable to any purishment, if he proves that the offence
was committed without his knowledge or that he exercised ail due diligence

(0 prevent ifie conussivn ol such vifence.

(4) Notwithstanding anything contained in sub-gection (3},
where an offence under this section has been committed by a company
and it is proved that the offence has been commuitted with the consent or
connivance of, or ihiat the comunission of the offence is atiributabic ic any
ncglect on the part of, any Dircctor, Manager, Secretlary or cther officer
of the company, such Director, Manager Secrelary or other officer shall
also be deemed to be guilty of that offence and shall be liable o be

proceeded against and punished accordingly.

1. lnserted by Haryana Act No. 5 of 1977,
2. Substituted by Haryana Act No. 8 of 1983,

Bar of
conferring,
granting or
issuing
degrees,
diplomas or
certificates by
unauthorised
institutions,
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Exp!auanon — Forthe purposes of this section,—

{(a)

Powers ol

"Company” means any body corporatc and includes a

Tirm or other association of individuals; and

(b) “director” in relation to a firm is a partner in the firm.]

University. 3. The Uhiversit.y'shall exercise the following powers and perform
the following duties, namely :—

(a)

(b)

(c)

to provide for research and instruction in such branches
of learning as the University may think fit and to take
such steps as it considers necessary for the
advancement of learning and dissemination of
knowledge ;

to hold examinations and grant such degrees, diplomas
and other academic distinctions or titles Lo persons as
imnay be laid down in the statutcs, ordinances or
regulations ; '

to confer honorary degrees or other distinctions on

- approved persons in the mammer lad down in the -

{d)

(e)

'

(g)

statutes ;

to institute prizes, medals, research stpdentships,
exhibitions and fellowships ;

to receive gifts, donations or benefactions from the
Government and to receive gifts, donations and
transfers of moveable or immoveahle nronerty from
transferers, donors, testators, as the case may be ;

to 1nst1tute principalships. professorships, readerships.
lecturerships, and other igaching or academic posis
required by the Umversnty and 10 appoint persons to
such posts;

to co-operate with educational and other institutions in
India and abroad having objects similar to those of the
University in such manner as may be conducive to their
common cbjects ; :

1. Substituted for clause {f) to (p) by Haryana Act 8 of 1983, -
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(h).

to provide. instruction, including correspondence and
such other courses, to such persons as are members of

the University, as it may determine ;

(i

0

to recognise persons for imparting instruction in any
college or institution admitted to the privileges of the
University ;

to admit to its privileges, colleges and institutions not
maintained by the University to withdraw; all orany of
these privileges in accordance with such conditions as
may be prescribed by the statutes ; and to recognise
halls not maintained by the University and to withdraw

. any such recognition ;

(k)

(1)

{m}

lo declare a college, an institution or a department as
autonomous college or an institution or a department,
as the case may be ;.

to borrow with the apprglva_llb_f the State Government,
on the security of the propérty of thé University, money
for purposes of the Umversﬂy

to supervise, control and regulate. the residence,
conduct and discipline qf the students of the University
and of colleges and institutions within the jurisdiction

- of the University ; -

(n}

(o)

(p)

to deal with any property belonging to, or vested in the
University, in such manner as the University may deem
fit for advancing the objects of the University ;

io make special amangments for the education of women
students and the students belonging 1o weaker section
of the society, in particular Scheduled Castes and

Scheduled Tribes, as the University may consider

desirable; and

todoall suc_h things, as may be necessary, incidental or
conducive to the attainment of all or any of the objects
of the University.] '
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6. The University shall be open to all persons irrespective of sex,
I[xxxxx] race, creed, caste or class; and no test or condition shall be imposed
as to religious belief or profession in admitting or appointing members,
students, teachers, workers or in any other connection whatsoever and no
benefaction shall be accepted which in the opinion of the authoritis of the
University involves conditions or ebligations opposed 1o the spirit and
objects of this provision :

~ *{Provided that nothing contained in this section shall be deemed
to prevent the University from making any special provisions in respect
of weaker sections of the society and in particular Scheduled Castes and
Scheduled Tribes.] -

7. All teaching in the Universi ty shall be conducted by and in the
name of the University, in accordance with the statutes, ordinances and
regulations made in this bchalf

’[8. The following shall be the Offlbt‘:lb uf the Universily,
namely :—

(i) the Chdncellor

(i) the Vice- Chancellor

(iii) Deans of Faculties,
(iv) the Registrar,

{(v) the Finance Officer, .

(vi) the Librarian, _

{vii) the Controller of Examinations, if any,
(viii) the Dean of Colleges, if any,

(ix) the Dean of Studenis Welfare, if any, -

{x). such other persons in the service of the University as
may be declared by the statutes to be the Officers of
the University.]

9. (1) The Govermor of Haryana by virtue of his office shall be
the Chancellor of the University.

(2) The Chancellor shall he the head of the University.

The words “Natipnality” omitted by Haryana Acl 8 of 1983.
Added by ibid. '
Substiruted by ibid.

Section 9A was inserted by Haryana Act No. 40 of 1980 and further section 9
and 2A substituted by Haryana Aci No. 8 of 1983.

WM =
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(3) The Chancellor shall, if present, preside over the
convocation of the Umvcrsury for conferring degree and the meetings of
the Courts. v

(4} The Chancellor shall have the right,—

(1) to cause an inspection to be made, by such person or
persons as he may direct, of the University, its
buildings, laboratories and equipment and of any college
or institution maintained by the University and also of
the examinations, teaching and other work conducted
or done by the University ; and

{ii) to cause an inquiry to be made in like manner in respect
of any matter connected with the administration of
finances of the Umversity, colleges, or institutions.

(5) The Chancellor shall, in every case, give notice to the
University of his intention to cause an inspection or enquiry to be made
and on receipt of such notice, the University shall have the right to make
such representation to the Chancellor as it may consider necessary.

{6) After considering the representation, if any, made by the
University, the Chancellor may cause to be made such inspection or
inguiry as is referred to in sub-section (4).

{7} Whcrc any inspection of inguiiy has been caused io U
made hy the Chancellar, the TIniversity chall be eatitled to apnoint

________________ e e Lins maars A uyr-u.“

representative who shall have the right to be present and to be heard at
SUCh inspeciion or inguiry.

a

pa

{8) The Chancellor may, if the inspection or inquiry is reade in
respect of the Vuiversity or any coilege or instiiuiion maintained by i,
address the Vice-Chancellor with reference to the result of such inspection
orinquiry, and the Vice-Chancellor shall communicate to the Executive
Council the views of the Chancellor and the aclion to be taken thercon as
advised by the Chancellor.

{9) The Executive Council shall communicate through the
Vice-Chancellor to the Chancellor such action, if any, as it proposes to
take or has been taken upon the result of such inspection or inquiry.
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(10) Where the Executive Council does not, within a
reasonable time, take action to the satistaction of the Chancellor, the
Chancellor, may, after considering any explanation furnished or
representation made by the Executive Council, issue such directions as
he may think fit and the Executive Council shall comply with such
directions. '

(11) Without prejudice to the foregoing provisions of this
section, the Chancellor, may, by order in writing, annul any proceedings
of the University, which in his opinion, is not in conformity with this Act,
the statutes or ordinances :

Provided that before making any such order, he shail call upon
the University to show cause why such an order should not be made,
and, if any cause is shown within a reasonable time, he shall consider
the same.

(12} The Chancellor may, at any time, require or direct the
University to act in conformity with the provisions_of this Act and the
statutes, ordinances and regulations made thereunder.

(13} The power exercised by the Chancellor under sub-section
(11) and sub-section (12) shall not be called in question in any civil
court.

(14) Any cmployee of the University who is aggrieved by the
decision of the Executive Council or the Vice-Chancellor in respect of
any disciplinary action taken against him, may address a memorial to
the Chancellor in such manner as may be prescribed by statutes and the
decision of the Chancelior shall be final.

{15) The Chancellor shall have such other powers as may be
prescribed by the statutes.

Y-A. '[(1) The Staie Government shall constilate a Selection
Committee consisting of one nominee of the Chancellor and two
nominess of the Executive Council, which shall prepare z pans! of 2t tzast
three names, in alphahetical nrder, from which the Chancellor. shall apnoint
the Vice-Chancellor, on the advice of the State Government. The terms
and conditions of service of the Vice-Chancellor, shall be determined by
the Chancellor, on the advice of the State Government. “

{IA) The Chancellor may, on the advice of the State
Government, canse an inquiry to be held in accordance with the principles
of natural justice, and remove the Vice-Chancellor from office, if he is

1. Substituted by Haryana Act [ of 1998,
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found on such inquiry, to be a person patently unfit to be contmued in
such'office.]

(2) ' The Vice-Chancelior shall hold office fora pend of three
year which may be renewed for not more than one term :

Provided that he shall cease to hold the office on attaining the
age of 65 years imespective of the fact that his term has not expired :

'[Provided further that a person, holding the office of the Vice-
Chancellor, who was appointed or is deerned to have been appointed
before the first day of November, 1980, shall continue to be governed by
the law in force at the time of his appointment. ]

(3) If the Vice-Chancellor is unable to pertorm his duties
owing to his lemporary incapacity on account of illness or any other
reason, or the office of the Vice-Chancellor falls vacant due to death, or
otherwise, the Chancellor shall make such arrangements for the duties
of the Vice-Chancellor to be performed by some authonty until Vice-
Chancellorre-joins.] l

(4} The Vice- Chancellor shall be the principal executive and
academic officer of the University and shall exercise general supervision
and control over the affairs of the University and give effect o the
decisions of all the authorities of the Unijversity.

3(5)The Vice-Chancellor may, if he is of the opinion that
immediate action is necessary on any matter, exercise any power
conferred on any authority of the University by or under this Act, except
in the matters involving creation or abolition of a Faculty, Department, or
post, the matter involving appointment or removal of an employee :

Provided thal the Vice-Chancellor before exercising powers
under this section shall record in writing the reasons, why the matter
cannot wait tili the mecting of the authori ty concerned :

Provided further that if the authority concerned is of the opinion
that sech zction ought not to have been faken, the decision of the autheniy
thereon shall be tinal : :

Provided further that a person in the service of the University
who is aggrieved by the action taken by the Vice-Chancellor under this
sub-section shall have the nght to refer such action to the Executive
Council within one month from the dule un which decision on such action

1. Added by Haryana Act 20 of 1984.
2 Substinnied by Haryana Act 1 of 1986 and further substituted by Haryana Act 12

of 1994 and further substituted by Haryana Act 7 of 2003.
3. Substituted by Haryana Act 12 of 1994,
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is communicated to him and thereupon the Executive Council may confirm,
modify or reverse the aclion taken by the Vice-Chancellor. The employee
shall be informed that the action has been taken under emergency powers.]

(6) The Vice- Chanccllor shall exercise such other powers and
perform such other duties as may be prcscrlbcd by the statutes or
ordinances.] :

[9AA.

9-B. E\)ery'Déhn of a Faculty shall be appointed in such manner
and shall exercise such powers and perform such duties as may be
prescnbed by the statutes.

9-C. (1) The chlslrar shall be appomted by.the Chancellor on
the advice of the Government.

(2) The Registrar shall be Chief Administrative Officer of
the University. He shall work directly under the superintendence,
Flirection and control of the Vice-Chancellor.]

" T

xxxxx;&]

9.D. The Finance Officer shall be appointed in such manner and
shall exercise such powcers and pcrfbrm such dut1es as may be prescribed
by the statutes.

. 9-K. The manner of appointment and powers and duties of otﬁcr
officers of the University shall be prescribed by the statutes. ]

[9-F. 'NoLwithstzmding mﬁhiné contained in this Act the University

AR AR R BARA R R e YA L MR B AR gy At iR 4 e ara e e A d e o

of the teaching and non-leaching cmp]oyees w1thout obtalmn [5 the prior
approval of the Govemment.]

41D, The following .,.,all be the authorities of the University, namely

(I) ihe Court ; :
(ii) the Executive Councti ;

(iii) the Academic Council ;

1. Inserted by Haryana Act 5 of 1992 and further substituted by Haryana Act12of
1994 and omitted by Haryana Act 7 of 2003.

2. Substituicd by Haryana Act 2 of 1997 and further substituted by Haryana Act 10
of1997.

3. Substwted by Haryana Act 12 of 1994,
4, Substituted by Haryana Act 8§ of 1983,

(1975 : Haryana Aet 25 -




A

- bddy'of the University.

1975 : Haryana Act 25} THE MAHARSHI DAYANAND UNTVERSITY 461

- (#v) the Facuities ; |
(v) the Finance Committee ;
(vi} the Academic Planning Board ; and

(vii) such other authorities as may be declared by the statutes
to be the authorities of the University.]

'[£1.(1) The constitution of the Court and the term of office of its
members shall be prescribed by the statutes.

(2) Subject to the provisions of this Act, the Court shall have
the following powers and functions, namely :(—

(a} to review, from time. to time, the broad policies and
programmes of the University and o suggest measures
for the improvement and development of the
Universily ;

{b) to consider and pass resolution on the annual report,
annual budget and the annual accounts of the University
and on the audit report of such accounts;

(¢) 1o advise the Chancellorin respect of any matter which
may be referred to it for advice ; and

(d) 1o perform such other functions as may be prescribed
by the statutes. '
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12./1} The Exerntive Cauncil ghall h

(2) The constitution of the Executive Council, the term of office
of its members and its powers and duties shall be prescribed by the statutes.

[Provisp X X X X X X X |

13. (1} 'The Academic Council shall be the principal academic
body of the University and shall, subject to the provisions of this Act, the

1. Substituted by Haryana Act 8 of 1983.

2. Added by Haryapa Act 5 of 1992 and further omitted by Haryana
Act70f2003.

Court.

Executive

Council.

Academic
Council.




Faculties,

Fipaace
Committec.

Academic
Planning
Board.

Statutes and
their scope.

462 THE MAHARSHI DAYANAND UNIVERSITY {1975 : Haryana Act 25

statutes and ordinances co-ordinate and exercise general supervision over
all academic policies of the University.

(2) The constitution of the Academic Council, the term of |
office of its members and its powers and duties shall be prescribed by
the statutes. '

fProviso x X X X X X X]

13-A. The constitution and functionls of the Faculties shall be
such as may be prescribed by the statutes. '

13-B. The constitution of the Finance Committee, the term of office
of its members, and its powers und duties shall be prescribed by (he statutes

‘fProviso x x x x x x x]

13-C. The constitution and functions of the Academic Planning
Board shall be such as may be prescribed by the statutes. ]

*[14. Subject to the provisions of this Act, the statutes may provide
for all or any of the following matters, namely :(—

{a) the consttution, powers and functions of the authoritics
“and other bodies of the University as may be constituted
from time to time ;

(b) the classification, mode of appointment, powers and
duties of the teachers and the officers of the
Universily ;

(c) the conditions of service including provision for pension
or provident fund or insurance scheme for the benefit
of the employees of the University ;

{d) the conferment ol honorary degrees;

(¢} the establishment and sbolition of facultics and
departments ;

(f} the institution of fellowships, scholarships,
studentships, exhibitions, medals and prizes :

1. Addcd by Haryana Act-5 of 1992 and further omitted by Haryana Act 7
of 2003,

2. Substituted by Haryana Act 8 of 1983,
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(g) the maintenance of dicipline among the students ,

(k) theconditions under which colleges andinstitutions may
be admitted to the privilege of the University and the
withdrawal of such privileges ;

(i) the delegation of powers vested in the authorities or
officers of the University ; and

(j) allother matters which by this Act are to be or may be
provided for by the statutes. ]

I[15. (1) The statutes of the University shal bé those as set out in
the Schedule substituted by the Maharshi -Dyanand University
(Amendment) Act, 1983 and the existing stalutes shall cease to
operatc : : -

Provided that the authorities of the University constituted under
the «xisting statules, shall continue !5 exercise all the powers and perform
all the functions under this Act up to the 31st March, 1983 or till such
autherities are constituted in terms of the statutes set out in the Schedule
referred to above, whichever is earlier.

(2} *[The Executive Council may, from time to time,] make
new or additional statutes or may amend or 1'ep¢al the statules in the
manner hereafter provided in this section :

Provided that the Executive Council shall not make, amend or
repeal any statutcs affecting the status, powers Or constitution of any
authority of the University until such anthority has been given an
opportunity of expressing an opinion in writing on the proposed changes,
and any opinion so expressed shall be considered by the Executive Council.

{3) The Academic Council may propose to the Executive
Council a draft of any stalute relating to academic matters for consideration
by the Executive Council.

{4) Every ncw statutc or addition to the statute or any
amendment or repeal of a statute shall require the approval of the
Chancellor, who may approve, disapprove or remijt it for further

I. Substituted by Haryana Act 8 of 1983.
2 Substituted by Haryana Act 2 of 1997 and further substituted by Haryana Act 1)
0f 1997,
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consideration. A statute }{passed by the Executive Council] shall have no
validity until it has been assented to by the Chancellor.]

2[(5) Notwithstanding anything contained in the foregoing sub-
sections, the Chancellor, either suo motu or on the advice of the
Government, may direct the Executive Council to make, amend orrepeal
the Statutes in respect of any matter specified by him and if the Executive
Council fails to implement such a direction within 60 days of its receipt,
the Chancellor may, after considering the reasons, if any, communicated
by the Executive Council for its inability to comply with such direction,
make, amend or repeal the Statutes suitably.}

16. Subjoct ta the provisions of this Act and the statutes, the
ordinances may provide for all or any of the following matters,
namely :—

{a) the admission of students to the University and their
" enrolment as such ;

. (b) the courses of study to be laid down for all degrees,
diplomas and certificate of the University ;

(c) the conditions under which students shall be admitted
to the degree or diploma courses and to the
examinations of the University and shall be eligible
for degrees and diplomas;

_(d} the fees to be charged for courses of study in University
and for admission to the examination, degrees and
Al i ALl A TT 2o Ze.

\IIPIQJIJIGD WL LIS Wl Vb.l. blly »
{e) the conditions of the award of fellowhips, scholarships,
studentships, exhibitions, medals and prizes ;

- {f) the conduct of examinations, including the Lerms of office
and manner of a appoiniment and the dufties of
cauiuniug budies, cxaminets and nwoderalors ;

(g) the conditions of residence of students of the
University ;

1. Substituted by Haryapa Act 2 of 1997 aud fucther substiluled by Haryana Act 10
of 1997,

2 Added by Haryasa Act 2 0f 1997 and further substituted by Haryana Act 10 of
1997,
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(k) all other matters which by this Act or the statutes are to
be made or may be provided for by the ordinances.

17. (1} The ordinances shall be made, amended, repealed or added
to by the Executive Council :

Provided that no ordinance shall be made—

(i) affecting the admission or enrolment of students or
prescribing examinations to be recognised as
equivalent to the University examinations ; or

(ii} affecting the conditions, mode of appointment or dulies
of examiners or the conduct or standard of
examinations or any courses of study ;

unless the draft of such an ordinance has been proposed by the Academic
Council.

{2) The Executive Council may return to the Academic
Council for reconsideration, either in whole or in part, any dratt
proposed by the Academic Council under sub-section (1), alongwith its
suggestions :

Provided that the Executive Council shall not amend the draft
proposed by the Academic Council itself. It may, however, reject such
draft when submitted to it by the Academic Council for the second time.

{3) All ordinances made by the Executive Council shafl have
cffect from such date it may direct snd cvery ordinance made shall be
communicated as soon as may he, ta the Chancellor ]

i8. (1) The authorities of the University may make regulations
consistent with this Act, the statuies and the ordinances—

(a) laying down the procedure to be observed at their
meeting and the numnber of members required o form
a quorum ; dnd
(b) prividing for all matters which by this act, the statutes
or the ordinances are to prescribed by regulations.
{2) Every authority of the University shall make regulations

- providing for giving of notice to the members of such authority of the

dates of meetings and of the business to be considered at meetings and
for the keeping of a record of the proceedings of the meetings.

L. Substituted by Haryana Act 8 of 1983.

{Ordinances,
how made.

Repgulations.



Annual Report.

Annuval
Accounts.

Conditions of
service of
officers and
cachers.

466 THE MAHARSHI DAYANAND UNIVERSITY ‘11975 : Haryana Act 25

9. x x x x x x X]

'2[20. The annual report of the University giving details of the broad
programmes, policies and finances, amendments of statutes and ordinances
made during the year under report, shall be prepared under the directions
of the Executive Council and shall be submitted.to the Court on or after
such date as may be prescribed by the statutes and the Court shall consider
the report in its annual meeting. |

[21. (1) The annual account and the balance-sheet of the University

. shall be prepared under the directions-of the Executive Council and shall

once at Icast cvery year and at intervals of not more than 15 months be
audited by the Examiner, Local Fund Accounts, Haryana or any other
auditor that may be appointed by the Government. The annual accounts
when audited shall be published in the Haryana Government Gazette and
a copy of annual accounts alongwith the report of Examiner, Local Fund
Accounits or the auditor shall be submitted to the Court and the Chancellor
along with the observations of the Executive Council. Any observations
made by the Chancellor on the annual accounts shall be brought to notice
of the Court and the observations of the Cour, if any, shall after being
considered by the Executive Council, be submitted to the Chancellor

{2) The annual account and the balﬁncc-shcct of the University
shall also be subnuttc;d to the Govemme,n[ at the time of its submission to
the Chancellor.] '

%[22. (1} Every salaried officer and teacher, excepl the Vice-
Chancellor, shall be appointed under a written contract, which shall be
lodged with thc University and any dispute arsing out of a contract
between the University.and any of its officer or ieachers shall, at the request
of the teacher or offi ficer concerncd or at the instance of the University, be
referred to a Tribunal of arbitration consisting of one member appomted
by the Executive Council, one member nominated by the officer or teacher
conceme'd and one nominee of the Chancellor. The decision of the majority

1. Section ! omitted by Haryana Act 8 of 1983.
2 Substituted by Haryana Act 8 of 1983.
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of the members of the Tribunal shall be final and no suit shall lie in any
civil court in respect of the-matter decided by the Tribunal.

{ 2 } Every such request shall be deemed to be a submission to
arbitration within the meaning of the Arbitration Act, 1940.]

23. (1) The Uriiversity shall institate for the benefit of its officers
tcachers and other employees, such pcnsnon provident and insurance
fund as 1t may deem ﬁt

(2) Where any provndent dnd insurance fund has been so
constituted, the provisions of the Provident Fund Act, 1925, shall be
applicabie to it as if it wore 2 Government Provident Fund.

24. No act done, or proceeding taken, vnder this Act by any
authority or other body of the University shall be invalid mcrc]y on the
ground—

(a) of any vacancy or defect in the constitution of the
authority or body ; or :

(b) of any defect or irregularity in election, nomination or
appointment of a person acting as a member thereof ;

{c) of any defect or irregularily in such act or proceeding,
not affecting the meril of the case.

25. If any question arises whether any person has been duly elected
or appointed as, or is entitled to be, a member of any authority or other
body of the University, the matter shall be refcrrcd to the Chancellor
whose decision thereon th]]] be final.

26. If any difficulty arises with respect o the establishment of the
University or in connection with the first meeting of any authority of the
Universily, or otherwise in first ziving effect to the provisions of this
Act, the Government may, at any time, before any authority of the
University has been constituted, by order make any appoiniment or do
anylhing, consistent so far as may be with the provisions of this Act which
appears to it necessary or expedient for the purposes of removing the
difficulty, and every such order shall have effect as if such appoinunent or
action had been made or taken in the manner provided in this Act.
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'[27. No suit or other legal proceedings shall lie against any officer
or employee of the University for anything which is in good faith done or
intended to be done in pursuance of any of the provisions of this Act, the
statutes or ordinances. ] '

28, Notwithstanding anything to the contrary contained in the
Indian Evidence Act, 1872, or in any other law for the time being in
force, a copy of any receipt, application. notice, order, procecdings,
resolution of any authority or committee of the University, or other
documents in possession of the University, or any eniry in any regisier
duly maintained by the University, if certified by the Registrar, shall be
received as evidence of such teceipt, application, notice, order,
proceedings, resolution or document or the existence of entry in the
register and shall be admitted as evidence of the matiers and transactions
therein where the original thereo!l would, if produced have been
admissible in evidence. ]

2[(1) The Punjab State- Faculty of Ayurvedic and Unani
Systems of Medicine Act, 1963, inits application to the State of Haryana,
is hereby repealed and the Haryana State Faculty of Ayurvedic and Unanj
Systems of Medicine (hereinafter referred to as the Faculty) constituted
under section 3A of the Act so repealed shall, from the date of
commencement of this Act, stand dissolved and the members thereof
snaii cease o hold office as such :

Provided that the repeal shall not aftect—

{a) thc previous opemtion of the Act so repcaled or anythjng
duly done or suffered thereunder ; or

accrued or incurred under the Act sorepealed ; or

(c) any penalty, forfeiture or punishment incurred in respect
of any offence committed against the Act so repealed ;
or

l. Inserted by Haryana Act 8 of 1983.
2. Addced by Haryana Act 5 of 1977,
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(d) anyinvestigation, legal proceeding or remedy in respect
of any such right, privilege, obligation, liability, penalty,
forfeiture or punishment as aforesaid ;

anci any such ir;yt;sgigalion, legal ,'prdceqdjng or _remgdy may be ihstituted
continued or enforced , and any such-penalty, forfeiture or punishment
may be imposed as if this Act had not been passed. .

L (2) Subject to the provisions of sub-section {/ ) —

_ (a), anything done or any action taken by the Faculty
-including quahfymg_._or. other examinations held,
.training or courses of studies prescribed, degrees,

diplomas or certificates conferred, granted or issued,

. fees tixed or levied or stipends, scholarships medals,

" prizes or rewards awarded, shall be deemed to have -

been done or taken under the principal Act, and shall

continue to be inforce accordingly unless and until

“superseded or amended by anything done or any action
“taken urider the p')ri'ncipal Act;

- (b) all properties; movable and immovable and all interests
of whatsoever nature and kind therein; vested.in the
Faculty betore the commencement ot ttus Act shail
vest in the University ; '

(c) all debts, obligations and liabilities incurred, all
contracts cmcrcd into and all matiers and things
cigaged 1o be done by, with orfor the I Taculty, under
the Punjab State Faculty of Ayurvedic and Unani
Svsterhs of *Medicine Act, 1963, before the
commencement of this Act shil be dcerned to have been
incurred, entered into or engaged to be done oy, with
or for the University.]
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[THE SCHEDULE . . .
‘ (See Section 15)

1. (I) The Vice-Chancellor shall be ex officio Chairman of the
Executive Council, the Academic Council and the Finance Committee,
and shall in the absence of the Chancellor, preside overthe convocations
of the University'held for conferring degrees and the mestings of ‘the
Court. The Vice-Chancellor shall be. entitled to be present at, and to
address, any meeting of &ny authority or other body of the University,
but shall not Be entitled to vote there at unless he-is a- member of such
authority or body.

. (2) i shall be the duty of the Vice-Chancellor to sce that the
provisions of the-Act, the sfatistes, the ordinances and the regulations are
duly observed and he shall take all necesary steps to ensure such
abservance. -

{3) Thc Vice-Chanccllor shall have the power to convene or
cause to be convened meetings of the Court, the Executive Council, the
Academic Council and the Finance Committee of any other authority or
body of the Umvcrsny

(4) The Vlce~Chancellor shall exercise Ueneral control over
the affairs of the University and shall give effect to the decisions of the
authorities of the University.

- {5) The decision of the Vice-Chancellor regarding seniority
for nomination to the various, autherities or.bodies ot the University,
nall be Ilnil]

AL (1) The Pro vice- Ch'\nrellor sha]l he ex-afficio Vice-
Chairman of the Exccutive Council, the Academic Council, the Finance
Committee, Selection Committees and shall, in the absence of the Vice-
Chancciior, preside over the meetings of the Bxceulive Councli, ihe
Academic Council, the Finance Commitice and the Selection Commiittees.

. {(2) Itshall be the duty of the Pro Vice-Chancellor to see, in the
absence of the Vice-Chanccllor, that the provisions of the Act, the Siatutes,
the Ordinances and the Regulaions are dully observed and he shali take all
necessary steps lo ensure such observance.

1. Substituted by Ilaryana Act 8 of 1933.
2. lnserted by Haryana Acl 12 o 1994,
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. {3) The.Pro-Vice Chancellor, in the absence of the Vice- -

Chancellor shall havc the power lo convene or cause to be convened
meetings of the Court, the Executive Council, the Academic Council,
the Fmance Commlttee and any other authorlty or body of the University.

{4) ThePro Vlce.—Cbancellor shall exercise gq-neral conirol over
the affairs of those .branches of the University administration that are
assigned to him by the Vice-Chancellor and shall give effect, to the decisions
of the authoritis of the University in respect of such branches.]

[

(2) TheRegistrar shall be ex officio Secretary of the Executive
Council, the Acddemic Council and the Faculties but shall not be deemed
to be a member of any of these authorities. He shall be ex officio Member-
Secretary of the Court.

“(3) When the office of the Registrar is vacant or' when the
Registrar is by reason of illness, or any other cause is unabie (o perform
the duties of his office, the duties of the office shall be performed by
such person as the *[Vice-Chancellor may appoint temporarily for the
purpose (ill regular appointment is made by the] *[Chancellor.on the
advice of Government.] - ' '

(4) It shall be the duty of the Registrar, —

(a) to be the custodian of the records, commion seal and’

such other property of the University as the’ Vice-
Chancelior shaii commit 10 his charge ;

5T %

, (D} to issue ail notices convening meetings of the Court,
the Executive Council, the Academic Council, the
Facuities and of any committce appointed by any
authority of the University ;

(c) to keep the minules of all meetings of the Court, the
Executive Council, the Academic Coundil, the
Facultics and any commitiee appomted by’ the
authorities of the University ;

1. Omitted by Haryana Act 2 of 1997.
2. Substituted by Haryana Act 2 of 1957,
3. Substituted by Haryana Act 10 of 1997.
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‘(d) to conduct the official correspondernice of the Court, the
' Executive Council, the Acadermc Council and the
Faculties ; '

(e) to supply to the Chancellor copies of the agenda, the
" minutes of the meetings of'the authorities of the
'University as soon as they are issued ;

(f to perform such ather duties as may, from L'imei to time,
be assigned to him by the Vice-Chancellor.

(5) The Registrar shall have power to administer warnings or
to impose the penalty of censure or withholding of increments upon such
of the employee, excluding teachers of the University and academic staff,
as may be specified in the orders of the Executive Council and to suspend
them pending inquiry :

"Provided that nc such penadty shall be imposed unless the
person concemned has been given a reasonable opportunity of showing
cause against the action proposed Lo be taken against him.

- {6) An appgal shall lie to the Vice-Chanc'ellor.a gainst any order
of the Registrar imposing any of the penalties specitied in clause (5).

(7) In acase the inquiry discloses that a punishment, beyond
the powers of thc Registrar is called for, the Registrar shall, npon
conclusion of the inquiry make a report to the Vice-Chancellor alongwith

hic -r-pﬁnmm.nr\r":hnnn [
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Provided that an appeal shail iie to the Executive Council
againslt an order of the Vice-Chancelior inposing any penalty.

(8) The Registrar shall be the authorised officer to enter into
agreements, sign documents and authenticate records on behalf of the
Universily and he shall act in such capacity when the appropriate authority
of the University has taken a decision in the matter. He shall also exeicisc
such other powers and perform such other duties as may be prescribed
by the statutes.

3. (1) The Finance Officer shall be a whole-time salaried officer
of the University and shall be appointed by the Executive Council on the
recommendations of the Selection Committee, on such terms and
conditions as may be prescribed by the statutes.
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(2) The Finance Officer shall be ex-officio Secretary of the
Finance Committee, but shall not be deemed to be a member of such
P committee.

{3) When the office of the Finance Officer is vacant or when
the Finance Officer is by reason of illhess or any other cause is unable to
perform the duties of his office, the duties of the office shall be performed
by such person as the Vice-Chancelfor may appoint for the purpose.

(4) The Finance Officer shall—

(a) éxercise general supervision over the funds of the
University and shall advise it as regards its financial
policy ; and

(b) peform such other functions as may be assigned to him
by the Executive Council or as may be prescribed by
the staluies.

~ - _ (5) Subjecttothe conl:rol of theExecqueC()uncﬂ the Finance
Oficer shall— T

(a) hold and manage the property and investments of the
University mcludmg trust and endowed property ;

(b) ensure that the limits fixed by the Finance Committee
for,recurring and non-recurring expenditure for a vear
are not excéeded and that all money are expended on
the purposes for which:they are granted or allotted ;

{c) be responsible for ihe preparation of annual accounts
and the budget of the University and for their
presentation to the Executive Council

(dj kcepaconstant watch on the stale of the casi and bank
- balances and on the state of investments ;

{e) walch and progress of the collection of revenue and
advise on the method of collection to be employed ;

() ensure that the registers of buildings, land, furniture
and equipment are maintained upto date that stock
cheking of equipment and other connected materials
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in all offices, special centres, specialised laboratories,
colleges and institutions maintained by the University
is conducted ;

(g) bring to the notice of the Vice-Chancellor any
.unauthorised expenditure and other financial
irregularities and suggest action to be taken against
the person respoasible for it;

(h) call for from any officer, centre, laboratory, college or
institution maintained by the University, any
information or returns that he may consider necessary
for the performance of his duties.

{6) The teceipt of the Finance Officer or of the person ar
persons duly authorised in this behalf by the Executive Council for any
money payable to the University shall be sufficient discharge for payment
of such money. '

4. The Dean of Students Welfare, if any, shall be appointed by
the Executive Council, on the recommendations of the Vice-Chancellor,
from amongst the teachers of the University, who shall not be below the
rank of Reader, on such terms and conditions as the Vice-Chancellor
may recommend to the Executive Council.

5. The Dean of Colleges, if any, shall be a whole-time salaried
officer of the University and shall be appointed by the Executive Council,

e o m irs . ——
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duties 25 may be assi gned to hlm by the Vice-Chancellor from time to
nme.

6. (1) The Controller of Examinations, if any, shall be a whole-
time galaried officer of the University and shall be appointed by the
Execulive Council, on the recommendaiions of the Selection Commitiee,
on such terms and conditions as may by prescribed by the statutes.

2) It shall be the duty of the Coniroller of Examination.—

(a} 1o conduct examinations in a disciplined and cfficient
manner

{b) to arrange for the setting of papers with strct regard to
secrecy ;
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(c¢) to arrange for the examination of answer sheets in
accordarice with the planned time schedule for
results ;

(d) to constantly review the system of examination in order
to enhance the level of impartiality objectively with a
view to make it better instrument for assessing the

~ aftainments of students ;

fe) any other matter connected with examinations which
may, from tirne to time, be assigned to him by the Vice-
Chancellor. ©

7. The Librarian shail be a whole-ume salaricd officer of the Librarian
University and shall be appointed by the Execulive Council on the
recommendations of Selection Committee on such lerms and conditions
as may be prescribed by the statutes.

8. There shall be an Establishment Commitiee or Commiittees for Establishment
recommending recruifment to non-teaching posts. The constitution of such  Commitiees. !
commiltee shall be deiermined by the ordinances.

9. (1) The Court shall consist of the following members, Courtand its
namely :— to o constitution.

fa) Ex-Ofﬁcio n:iétpbcrs_
(i) the Chancellor ;
{ii} the Vice-Chancellor ;
'[(i1-A) Pro Vice-Chancellor 31
(iii} the Deans of Faculties ;
{iv) the Director of Higher Education ;
{v] the Directorof I'ealth-S-::;—-.'icas;
(vij ihe Regisivar;
(vii) the Dean of Students Werlfare, if any ;
(viii} the Dean of Colleges, if any ;
{ix) the Controller of Examinations, if any ;

(x} the Finance Ofﬁcer ;

1. Inserted by Haryana Act 12 of 1994.
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{xi) the Librarian;
{xii) the Director-Pricipal, Medical College, Rohtak ;

(xiii} the Principal of the Techndlogical Institute of
Textilcs Bhiwani.

( b) Othcr members—”

{i) two persons to be elecled by the Haryana Vidhan
Sabha from amongst its members ;

(1) Professors of the Untversity not exceeding ten, on
the basis of seniority, by rotation ;

(fif) [rve teachers to be elecied [rom amongst the readers
and lecturers of the University of whom at lest two
shall be readers ;

-( iv) five teachers of the Medical College, Rohtak to be
appointed in the manner to be prescribed by the

Qi

staiuies ;

{v) one principal from the colleges of education, on
the basis of semonty, by rotation ;

(vi) oneofthe prmmpa]s from the colleges of Ayurvcdlc
education, on the basis of seniority, by rotation ;

(vii) three principlas of colleges which were established
before st Novcmbcr 1966 out of which one shall

£ then aln ~fAanllacng vwrhesah taea aatahlinlhlarl
Ry aifol 1.:1 uu.vlkucua Ot \.«uu\.r5\.-a Yrined YWors 8540 sincld

on or aftcr 1st November, 1966, out of which one
shall be a women, on the basis of seniorily, by
rotation ;

{ix} =ight regular teachers {other than principals) from
the alfihiatedor maintained coileges, excluding ine
Medical College, out of which two shall be women,
by election ;

{x) three students to be nominated-in the manner to be
prescribed by the statutes for a term of one year ;

(xi) fifteen representatives of learned professions with
special interest including representatives of
industry, commerce and medical and weaker
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sections of, the society, to be nominated by the
.. Chancellor.

~(2} The Regmuar shallbe the Member-Secretary of the Court.

, “(3) The Members of the Courts other than ex-officio member,
shall hold office for 4 termi of three years except Lhose coming by rotation
who shall hold office for two years SR

Provzded that any member. : who ceases to hold the
quahﬁcatmns by virtue of which he was elected or nominated as member
to the Court sha]l cease to bea member l.hercof

= (4) . The election of members tothe Coun shall be held by the
method of proporhonal representation.: - .iv.c . !

10 ( 1 ) The Court shall meet at least once a yea.r on a date to be
ﬁxed by the Vice- Chancellor

( 2) A speCIal meeung of Lhe Coun may be convened at any
time, by lhe Vice- Cnam,ellor mmalol Or on a wnlien reguesi of (wenty-
five members

(3). Twenty—ﬁve members shall from 2 quorum.

- (4) The Chancellor sl'nall 1f present prc51dc over the meetings
of lhe Court. " . . N

- 1L (1) ..The Exeeuhve Councd sh;ﬂl conmsl of the l'ollowlng
persons, namely :— \

(a) Ex-officio:members— -+ -t
'f !) the' Vice-Chancellor ;

i) the SGLl'C[dl'y, Edm.anun ‘Haryana’ 01 i s abaence,

the Director of nghe; Education ;

( i ) the Fmance Seeretary, Haryana or hIS representahve-

~ not below the rank of Joint Secretary ; . .

fw) the Dlrector~Pnnc1pal Medical College Rohtﬁlc "

(b) Other Members— ,
(i) one dean from the faculties of engineering and
education , in rotation for two years ;
© {ii) ‘one dean from the faculties of life sciences and
physical sciences, in‘rotation for two years ;
(iii) one dean from the faculties of social sciences,

Mueetings of the
Court.

- Executive

Council and its
ronslilatinn
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B o Lhumanitie§ and - commerce and business
management, in rotation for two years ;
v +(iv) two pancipals:(ether than the deans of the faculties)
- of maintained or affiliated colleges, out of which
el ey one Jshall be a woman, by rotatlon on lhe basis of
o senority, for two. YEAIS, gk
(v) one professor of the Umversny teachlng
- departments by rotanon for one year in accordance
b wﬁhtheu'semonty, . Cer
{vi) two'téachersof thé University feachi ng départments
fruted inge o otherthan professors, to be elected from amongst
themselves, our of which at least on shall be reader,
.. forapeniod of two years, The election shall be held
" 'by the smethod of proportional, represent:uon ;
(vi) four persons as the Chancellors NOTINees from
- amongst - dlétmgurshed” educatlomsts or
" administrators; for a period of two years’; prowded
that at least two out of these four persons are
.. ...~ members of the Court but are not employees of the
'.'.‘GO\rernment the University, the colleges
“aintained by or ‘affiliated to the Umvcrmty, or
students of the Universily.
~.:(2) ‘The Registrat shall ‘be the Secretary of the Ehecuuve
Council. et

{3} Scven members shall form-a.quorum: -

(¢) Any member who ceases Lo hold; thexqualitications by
virtue of which he was elected or nommated as member to the Executive
Council shall Cedb{: lo be 4 member Lhereof _

I[ll-A Any dec1s1on of the Exccutlve Councﬂ in the matters
involvin g add tional fi nm.cml lia Kility 1-1 ! those -“Ia:,no 10 the annun!
budget of the Umversnv shall ho]d good onlv of at least one representative
of the Government is present at the time of taking such decrslon and has
consented to that decision. ] .

12. The Exccutive Council shall exercise: the following powers,
namely :— RS Lo

- (a). 10, hold contro] and adrmmster the revenue, property
_ and fund_a. of-the U,mvermty v

VIR - e : o

. Inserted by Haryana Ac( 12 of 1994
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el
ERRA

| -
B I LAY

(N

)

(G creaté téaching and acadernic posts, to determine the
number and emoluments of such posts and to define

~ the duties and conditions of: service of professors,

readers Iemrers and other academic staff and

. principals‘of collegés and mstltutlons ‘maintained by

(c)

" {d)

(e)

the University : ="

- Provided that in respect of the number qualifications and

the emoluments .of -teachers and academic staff, the
Exccutive Council shall take action after consideration
of the recommendatrons of the Academic Council ;

to appomt professors readers 1ecturers other academic
staff and principals of colleges and institutions
maintained by the University, on thé recommendation
of the Selection Committee constituted for the purpose

and to fill up temporar)y vacancies therein ;

'to create administrative, ministerial and other posts and
.tomake dppml'lf.ﬂlcl'llb lherm n lhe manner prescribed

by the statutes ; -
to manage and regulate the finances, accounts,
investments, property, business and all other

" administrative affairs of the University and for that

purpose to-appoint suck’ agents as it may think fit ;

.to.invest-any moncy belonging to the University

including any unapplied incomte in such stocks, funds,

-shares or sécunties as it shall, fram time to time, think

- Tom ol
o LlL Ul lll I..llc: pu;bumc Ul. umuu vnunc P!.Ull\..l l._y |u uu.ua,

with the like powers of varymg such mvesments from

- time totime 3

(g}

(i)

@

to transfer or accept transfer of ‘any movable or

Jimmovable property on behalf of the University ;

ROR

1 provide buildin g, prerm ses, furniture and apparatus
and other means nccdcd for carrymg on the work of
the University ;- ' -

to select a'commeon seal for the Umversnty ;

to delegatc any of its powers to the Vice-Chancellor,
the Registrar or [he Finance Officer or such other

craployee or authority of the University or to a

committee appointed by it, as it may deem fit ;
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{k) toenter into, vary, carry out or cancel contracts on behalf
- of the University ; .

() to makc, amend or rcpeal the statutes ;

(m) o lakc clecmlons regardmg mamtcnance of discipline
among students ; .

<= (g to exercise such othér pbweri;'-a'nd perform such other
' - duties as may be conferred orimposed on the Executive
Councﬂ by the Act or the' statutes

Academic 13 (I ) The academlc Cnunml shall cons1st of the [ollowing
Council aﬂd its p,ersol-ls' namely
constitution. -

(a) Ex Ofﬁcro membcrs——
(:) the Vlce Chancellor _
( i) thc Dlrector of nghcr Educau on, Haryana ;
(iii) thc Director of He.ﬂlh Serv1ces, Haryana;
.(iv} the Deans of Faculues 3
f v) the Dean of Students Welfare if any |
( vt} the Dean of Collcaes if any, ‘
( Vil ) the Heads of Um versity Teachmg Departments;
{vm} thc t'rotessors appomtcd by the Umversity ;
{ix) the Chief Warden of Umverswy Hostels ;
(x) 'the Director Pﬁﬁéi‘pal.lMeﬁc‘:a! College, Rohtak ;
(h) Other member— '

{ r) one Umversny l'eadti y SPn.onty fmm each faculty,
by rotauan B

(u ) one Uni vemlty lectumr from each faculty, by rotation,
. on the basis of seniority ;

{m} five principals of colieges- wlnch were established
before 15t Novcmbcr. 1966 out of which at least
- on€ shall be a woman, on thc delS of senjority by
rotation;
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{iv) five principals of colleges which were eslablished
on or aller 1st November, 1960, oul of which at
least one shall be a woman, by rotatiOn :

(v) six regular teachers (other than principals) from
affiliated or maintained colleges, excluding medical
college, out of which onc shall be a women by
cleetion '

(vi} ninc teachersof the Medical College to be appointed
in the manner to be prescribed by the statutes ; and

{vii) five persons as experts to'be co-opted by the
Academic Councils ; provided that not more than
one of them shall be from the same faculty.

{2} The Registrar shall be the Secretary of the Academiic
Council.

(3) Two-tifths of the members shall form a quorum.

{(4) The members of the Acadcmié Council, other than
ex-officio members shal hold office for a term of two years : -

Provided that any member who ceases to hold the qualifications
by virtue of which he was elected or nominatéd as member to the
Academic Council shall cease to be a member thereol.

~

(5) The eleclion of members to the Acade wic Council shall
be held by method of proportional representation.

14, /) T'he Academic Council shall exercise the following
powers, namely \— ' '

{a) to cxcrcise general supervisidn over the academic
policies ot the University and to give directions
regarding methods of mstructions, co-operative
leaching amang colieges and institutions, evaiuation
of research or improvements in academic standards :

(b) toconsider matlers of general academic interest either
on its own iniiative, or on a reference by a faculty or
the Executive Council and to take appropniate action
thereon ;

Powers of
Academic
Comncil.
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~ (¢} to recommend to the Executive Council the creation
- and abolitions of teaching posts ;

(d) to prescribe sylabi and courses of studies for various
examinations on the recommendations of the faclties
and "~

(¢) to frame such regulations consistent with the statutes
and ordinances regarding the academic functions of
the University, discipline, residence, admissions, award

of studentships, scholarship, medals and prizes, fec
conccessions, corporate life and attendance.

- (2) Allthe decisions of the Academic Council as regards syllabi
and courses of studies, conducting ol examinations and discipline of
students, shall be final.

15. {{) The Finance Committee shall consist of the foliowing
persons, narely :— :

(a) the Vice-Chancellor ;
(b) the Finance Secretary, Haryana ;
{c) the Education Sccretary ; Haryana ;

(d) two Deans of Faculties as prescribed under clause (1)
{b) (ii) and (iii} of statute 11 ;

{e) one person to be nominated by the Chancellor from
amongst four members nominated by him to the
Executive Connctl under clanse {1){b)(vii) of
statule 11.

(2) The Vice-Chancellor shall be the Chairman of Finance
Commiiiiee and the Finance Officer shall be its Secretary,

(3) Four members shall form a quorum out of which at least
one shall be the Finance Secretary, Haryana or the Education Secretary,
TTaryana.

{4) The members nominaled to Lthe Finance Committee shall
hold office for a term of two years.

{5) Any member who ceases to hold the qualifications by
virtue of which he was nominated shall cease to be member thereof.
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16. (1) The Finance Committee shall examine the accounts and
scrutinise the proposals for expenditure und shall submit the annual
budget to the Executive Council for approval.

" {2) Ttshall fix limits for the Lotal recurring expenditure and the
total non-recurring expenditure for the year, based on the resources and
income of the University. No expenditure shall be incurred by the
University in excess of the limits so fixed. No expenditure olher than
that provided in thc budgcet shall be incurred by the University without
the prior approval of the Finance Committee.

(3) The annual accounts and the official esumates of the
University prepared by the Finance Officer shall be laid before the Finance
Committee for its consideration and comments thereon and thereafter
submitted to the Executive Council for approval.

17, There shall be the following faculties, namely :-—
(1} Faculty of Life Sciences ; .
{2} Facully of Medical Sciences ;-
{3) Faculty of Physical Sciences ;-
(4) Faculty of Social Sciences ; -
(5) Faculty of Humanities;
(6) Faculty of Commerce and Business Management ;

{7} Taculty of Education ;

(5) Facuity of Ayurvedic and Unam Systems ol

Medicines ;
(9) Faculiy of Engineering ;

{10) Such other faculties as the Executive Council may
prescribe by siatuies.

Funcdons and
powers of
Finznce
Committee.

Faculties of
University.

18. (1) Faculties of Life Sciences, Social Sciences, Physical Constitution:
Sciences, Humanities, Commerce and Business Management shall of Faculfies.

consist of . —— _
{a) dean of the faculty ;
{b) head of depariments in the faculty ;

{c¢) professors and honorary professors in the facully ;
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_ {d) one asscciate professor or reader on the basis of seniority,
by rolation, for one year from each depariment in the
faculty .

{e) one lecturer on the basis of seniorty, by rotation, for
one year, from each department in the faculty ;

(f) such other persons excluding members of Academic
‘Council not exceeding five in number as may be
nominated for two years to the faculty by the Academic
Council on account of their expert knowledge of the
subjects compnsing the faculty.

f2) ‘t'he Registrar shall be the Secretary of each faculty. Two
fifths of the members in each faculty shall form a quorum.

(3) Any member who ceases to hold the qualification by virue
of which he was appointed ta the facully shall cease ta be the member
thereof.

(4) 'Thc constitution of remaining faculties shall be prescribed
by slatutes.

19. (1) There shall be a dean of each faculty who shall be
appointed by the Vice-Chancellor. The dean shall be appointed by
seniority. in rotation, from armongst the professors of different
departments comprising the faculties :

Provided that where there is no professor in a department, the
Vice-Chancellor may appoint the dean of the faculty.

(2} Noremuneration shall be attached t¢ the office of the dean
who shatt hold office for three years.

(2 The dean shall convene lﬁc mecting of his faculty and

chall nrecide over them,

preparc the time wble of studizs in
consultation with the heads of depariments comprising the faculty. He
shall be responsible for the co-ordination of teaching therein and the
execution of Lthe decision of the Faculty.

;)
4
{0
J

Fedt T Adran
| 411 AL

{5} The dean shall have the right to be present and 10 take
part in discussions al any committee of the Taculty, but shall have no
right Lo voie i he is not a member of that cormimiite.
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20. Subject to the control of the Academic Council, the power of
the faculty shall be,— .

{a) to co-ordinate the teaching and research work of the
University in the subjects assigned to the faculty ;

{b) to approve-the time table of studies ;

{c) to recommend to the Academic Council courses of
studies and syllabi for the different examinations after
niecessary report from the Board of Studies ;

(d} to receive the report from the departments for the

_ creation and abolition of posts and to forward them to -

the Academic Council with such recommendations as
it thinks fit ; _
{e) to discuss and suggest to the Academic Council

schemes for the advancement in the standards of
teaching and examinations;

(f) to deal w1th any, other matter that may be referred to it
by the Acadcnuc Council.

21. There shaH be a head of each department who shall be appointed
by the Vlce-Chancellor by rotation, from amongst the professors in the
department, for a poriod of three years. In the absence of more than one
professor in any department, the appointment by rotation will be from
amongst the professors and the readers in the department.’ -

22. (1) A selection committee shall consist of the following,
namely :—

(i) the Vice-Chancellor;
(it} the head of the departments concerned ;

(iii) (a) two outside experts in the case of selection of

- .principals of colleges and institutions maintained

by the University, readers and lecturers and threein

the case of professors, out of a panel prepared by

the Academic Council and approved by the
Chancellor;

{b) two persons not in the service of the University, to
be nominated by the Executive Council, one of
whom shall be a person out of four persons

Powers of
{aculties.

Ileads of
departments.

Selection
Committee for
appoiuotments,
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nominated by the Chancellor to the Executive
Council, in the case of selection of '[the Finance
Officer and the Controller of Examinations] ;

{c) twa persons not in the service of the University,
who have special knowledge of the subject to be
nominated by the Executive Council in the case of
selection of Librarian.

(2 } The Vice-Chancéllor shall be the Chairman of the Selection
Committec.

(3) The Reglstrar shall be the Se:.retary of the Selection
Commiltee.

(4) If all the requirr:d number of experts give their consent in
writing to attend the meeting of the Selection Committee and if one of
them does not turn up, the meetmg of the Selecnon Committee shall be
considered valid.

- 23. (1) Notwithstanding anything contained in statutes, the
Executive Council may invite a person of high academic distinction and
professional attainments to accept a post.of Proffessor in the University,
on such terms and conditions as it deems fitaud on the person agreeing
to do so, appoint him to the post, | D

1.

(2) The Executive Council may- appomt a teacher or any other
academic staff working in any other University or orgamsation for -
undertaking a joint project in accordance with the manner laid down in
the ordinances.

24, (1) The Academic Planning Board shall consist of, —
(a) Vice-Chancellor ;

(b) motroore than seven persons of ligh acadermic standing
who shall be appointed by the Chancellor;

(¢) the Registrar who shall also be the Secretary to the Board.

(2) The recommendations of the Board shall be implemented
after they are approved by appropriate authorities of the University.

I. Substitied by Haryana Act 10 of 1997.
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(3) It shall advise on the planning and developinent of the
University particularly in respect of the standard of education and research
in the University.

25. Convocation of the University for conferring of degrees and
for other purposes shall be held in such manner as may be laid down by
the Executive Cougcil, from time to time :

Provided that every proposal to confer an honorary degree shall
be subject to the confirmation of the Chancellor. |

38245—L.R—H.GP, Chd

Convocation.
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PART-1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 18th April, 2012

No. Leg. 13/2012.—The following Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 16th April, 2012,
and is hereby published for general infomation:—

HARYANA ACT NO. 11 OF 2012

THE MAHARSHI DAYANAND UNIVERSITY (AMENDMENT)
ACT, 2012

AN
~ Acr
Sfurther to amend the Maharshi Dayanand University Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India as follows :—

1. This Act may be called the Maharshi Dayanand Univeristy (Amendment)
Act,2012. '

2. For clause (i) of section 2 of the Maharshi Dayanand University Act,
1975 (hereinafter called the principal Act), the following clause shall be substituted,
namely :—

k

‘(D) “teachers of the University” means Professor, Associate
Professor, Assistant Professor and such other person as may be
appointed for imparting instruction or conducting research in the
University or in any college or institution maintained by the University

and is designated as teacher by the Ordinances; and’.
3. For clause (f) of section S of the principal Act, the following clause shall

be substituted, namely :—

“(f) to institute principalship, professorship, associate
professorship, assistant professorship and other teaching or academic
posts required by the University and to appoint persons to such posts;”.

MANIIT SINGH,
Secretary to Government Haryana,
Law and Legislative Department.

49831-L.R.-H.G.P., Chd.

Short title.

Amendment of
section 2 of
Haryana Act 25
of 1975.

Amendment of
section § of
Haryana Act 25
of 1975.



HARYANA GOVT. GAZ. (EXTRA.), OCT. 10, 2012 259
(ASVN. 18, 1934 SAKA)

HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification

The 10th October, 2012

No. Leg.29/2012.—The following Act of the Legislature of the State of

Haryana received the assent of the Governor of Haryana on the 14th September,
2012, and is hereby published for general information:—

-

HARYANA ACT NO. 24 OF 2012

THE MAHARSHI DAYANAND UNIVERSITY
(SECOND AMENDMENT) ACT, 2012,

AN
Acr
further to amend the Maharshi Dayanand University Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Sixty-
third Year of the Republic of India as follow:—

1.  This Act may be called the Maharshi Dayanand University (Second Short title.
Amendment) Act, 2012.

2. After sub-section (2) of section 4 of the Maharshi Dayanand University Amendment of

Act, 1975, the following sub-section shall be added, namely:— ;;:r‘;‘;‘m“ s

*“(3) "The University shall not, itself or through franchise or agency, of 1975.

operate or open off any campus centre and study centre:

Provided further that if the University has well maintained
post graduate regional centres with all the requisite
infrastructure, the same shall continue to be administered by
the University.”

Explanation.—For the purposes of this sub-section,—

(i) “off campus centre” means a centre of the University, by
whatever name called, established by it outside the main
campus, operated and maintained as its constituent unit,
having the University’s complement of facilities, faculty

_and staff; and
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(ii) “study centre” means a centre, by whatever name called,
established and maintained or recognized by the
University for the purpose of advising, counselling or for
rendering any other assistance required by the students in
the context of distance education.”.

MANIJIT SINGH,
Secretary to Government Haryana,
- Law and Legislative Department.



	1975HR25FirstPage.pdf
	1975HR25.pdf

